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GOVERNMENT OF INDIA
MINISTRY OF FINANCE
(DEPARTMENT. OF REVENUE)

J‘! . ) ' :bacal
Y e . New Delhi, the Umgg,m, 1889,
| NOTTEICAT ION
INCOME "TAX

No %>33\1"(F;Nb.ZOS/QQQ,/Bg_fITA.II): In continuation of
this Office Notification No. (FeNo.203/ g /@ ~ITA.II)

dated 21=-10«86 4% 1s hereby notified for general
information that the'Ingiitution mentioned below has been
aporoved by Depsrtment of Scientific & Industrial Research;
N@Nipelhi, the Prescribed Authority for the purposes of clause
(131} of sub-section (1) of Section 35(Thirty Five/Onef )
of the Incoma~tax Act, 1961 read with rule 6 of the Ind % ox
Rules,‘;962_under the‘Cat?gqry"thtitﬁtian“ subject to the
following conditions:- ' ' ‘ -

i) That Institute of gm ting Y Manzgement , New Delhi

Will maintain a separate account of the
by it for scientific research,

4 11) That the said Institute will furnish annual
\ returns of its sclentific research activities to the
\ Prescribed Authority for every financial year in such
forms as may be laid down and intimated to thom for
‘this purpose by 31st May each year., - '

7

sums received

That the said Inetitnte "will submit to the °

Kréscribed Authority by 30th June each ear a copy of

&QQE@ audited anQUaX accounts showing. their income and
3 eXxPenditure and Balance Sheet showing its assets.

liabilities with g3 copy of each of these documents to

thie Central Board of Direct Taxes, New Delh@,DQIT _

(Exxemption) Calcutta and the Concerned. Commissioner

of \Income-tax, e C |

\ iv) Thet, the said Inbitwute Will apply to Central
< Board of .Direct Taxes, Ministry of Finance

(Dopzrtment of Revenue), New Delhi and DGIT(Exemption)
Calcutta i : before the expiry of

the approval for further extension, Applications
received after the date of expiry of aspproval are

liable‘QO\gggrejected.

L. Contdeuoso2/~
,\\‘ . .
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Institute of Maxketing & Management, 62~F, Sujan Singh Pavk, New Dol
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INSTITUT fON/ASSOG IAT ION

ottt cakd 16 offoct e , S
his Notification is hffectzve,for g period from 1~4-38 : ,

50 3).3-89.

SA/—
-~ ( Mishi Nair') -
Under Secretary to the Government of TIn iae

Copy forwsrded to :-

- la All Chisr Commissioners of Inceme=t ax.
2. ALl Commissioners of Income~tax (2 copies).

3+ Director cf Ingp?ctionginvo)/(Sp,Inv}/;T&Audi;/Rﬂa?; R
' Vlgllancﬁ/l”“@iilgﬁﬂﬁéfHecovér?/SurveY/ﬁ&Pﬁy New Delht,

#+ Inspection Vivision(CBDT), Mayuy Bhavan, Now Dalhi.” |
%+ 0:5.D.(Legal), 4tn flgor. ' 11 i
P T2 ; T; Super Bazar Building Connzuah’

ClI‘CUS, NEW Délhio p ] e ] . "J,), rz

O

Directorate of ¢ g i Seryices.(lncpméwtaX),'Abﬂanweﬁﬁhhlib."
Mata Sundri Lane, Naw Delhi, " ' DR A s

7. The Secretary, Department of Sbientificq&_Industrialk SRR
Research,.iechnology Bhavan, New Mehrauli Roé@:;N@W”Eblhﬁﬁfl
110 016 with referance to hiS‘Q.M.Nb.ﬁ‘ll"’hshwg‘- '

~ dated 6-10-88. o .
8. The Joint Secretary & Legal Adviser, Ministry of
Shastri ERavan, New Delhi., , R )
9« The Comptroller & Auditoy General of India, New Molhi,
10. Bulletin Section of D,T, (P&P), 2nd Floor, Hans E havan,
I.P.Estate, New Dolhi, = - ° 10 [+0°%siHa foo , ;
tita and = - . 4

11, Directors General(Incomevtax Exémptidﬁ);‘Célcu
. P
denezal, I tiute of Mazkting & Msnagement, . -
12. The Secretary Gereral, irs ° 8 T Manag
62-F, Sujsn Singh Park, New De.lhz 110 003. ' |
e UNishi nagx ) |
Under‘Secretary to the. Goverrment of India.

Law, -

other Directors General of Incoméétax.,f
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